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At the very out set, the learned counsel for the 

respondents has submitted that the orders of this Tribunal \in oiz 

No. 210/96 dated 05.03,97, have sire been complied with by 

the respondents and .therefore1the contempt preeding5 against 

the alleged Contemnors may he dropjed. In this regard 
/ 

the learned counsel for the re sponcnts invited our attention 
to the orders passed vide their letter dated 24.06,7, 

a copy of which has been anned as R. 1 to the reply in w 
A h 

it is obxved that the respondents have considered the 

matter as directed by the Tr ibunai in theabove order dated 
-; 

05.0 3.97, and they have disposed oft1-i Matter, it is stated 

in the said order that the respondents have considered the 

cases of the applicants and found that the applicants are not 
entitled to get the benefits of the Hone ble Apex Court:' s orde 

given on 05.08.93 

2. 	The learned counl for the applicants has 7hover, \ 

SUbmitte.d that the applicants are very mh eligible fcr 

tting the benefits ma consequenting on their having 

passed the re-gradation examinatn for the post of Charrnan r.II 



:2: 

He has, however, admitted that while there is obviously no 

gainst the respondents in terms of the91j 

having complied with the orders passed by this Tribunal in O.A. 

NO. 210/96 dated.O5.03.97, they may be allovad to 
by filing another Oh 

bring the matter before this Trunalafresh seeking relevant 

relief according to the rules. 

Having heard the learned counsel for the partis 
of the order of this Tribunal 

and due cpliance/ha/en made by the respondents 

ve are àf'the considered 	that the order datedhO5.03.97  
in O.A. No. 210/96 has been fully cnpJJed with and no 

' t 

contempt has been carmitd by the resnents and/she 

contempt proceedings ( CI. ) dropd1tices iSSd 

in this regard also standdischargd. 

'1 However, keeping in view the submissions made by 

the learned counl for the applicants, they are at liherty 

to file fresh O,A, if they are so advid 
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